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UNTOW OF IMOIA & ORS, NP

CORAM:

in ths ravizad ponel. The raspondents have appointed the
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respondent Ni,4 23 T.C, hazauze he opked for it, We havs

szen the application form ard the applicant has not opted for

Pirst, ths perscons wha hawvs ophed, havs bheen given appointment

¢ per their opticon., Therezfier, thos: paraonzs who hasme not

opted £or any oavtegory, have besn placad in the remzining

Clerk, Tt will not ke out <f place o mention hers thst the
racpondents hava commititzd ons mistale that at the time of the
1 sulinitied Ly the applicant there wers only thrae
e sategory of Offize Clerl: was not there, sC

categiriers and t

the "masticn oFf giving cpiion for that category dosz not arise
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Ordinarils, the cohiosn chould havzs given for any of the

categoricsa whish wers aitifizd conasidering that he hazs allowed

to work in any of ths oategories. However, the apolicant oans

not be placzed in the sategor

of peraonz have
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g o vacancy in the categliry of T,C.
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2. In ths light 2f ths abave facts, ws A0 not want to

interfzrs in thz matter of allotmeni ¢ post and we 30 ag

("n,L. MEHTA )
VICE CHAIRMAN




